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of the Central Excises and Salt Act,
1944 —

(i) G. S. R. No. 326, dated the
28th March, 1981, publishing the
Central Excise (8th Amendment)
Rules, 1981. [Placed in Library.
See No. LT-2345/81.]

(ii) G. S. R. No. 329, dated the
28th March, 1981, publishing the
Central Excise (9th Amendment)
Rules, 1981, [Placed in Library.
See No. LT-2345/81.]

III. A copy each (in English and
Hindi) of the following Notifications
of the Ministry of Finance (De-
partment of Revenue), under section
‘296 of the Income-tax Act, 1961:—

() S.O. No. 1009, dated the
28th March, 1981.

(ii) S.0. Nos. 1011 to 1018,
dateq the 28th March, 1981,

(iii) S.0. Nos. 1021 to 1039,
dated the 28th March, 1981,

[Placed in Library. See No. LT-
232581 for (i) to (iii) abowe.]

1V. A copy each (in English and
Hindi) of the following Notifications
of the Ministry of Finance (Depart-
ment of Revenue), under section
159 of the Customs Act, 1962, along-
with Explanatory Memoranda on
the Notifications: —

(i) G.S.R. Nos. 272(E) to 275
(E), dated the 3rd April, 1981.
[Placed in Library. See No. LT-
2323/81.]

(ii) G.S.R. No. 286(E), dated
the 10th April, 1981, [Placed in
Library. See No. LT-2353/81.]

V. A copy each (in English and
Hindi) of the following Notificationg
of the Ministry of Finance (De-
partment of Revenue) alongwith
Explanatory Memoranda thereon: —

(i) G.S.R. Nos, 277(E) and
278(E), dated the 3rd April, 1981,
[Placed in Library. See No. LT-
2324/81.]
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(ii) G.S.R. No. 280(E), dated
the 7th April, 1981. [Placed in
Library. See No. LT-2354/81.]

(iii) G.S.R. No. 281(E), dated
the 8th April, 1981. [Placed in
Library. See No. LT-2347/81.]

REFERENCE TO THE WAIVER OF

MINIMUM CHARGE FOR POWER

IN RAJASTHAN DU TO ACUTE
SHORTAGE OF POWER

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XULKARNI):
Now, we go to the Special Mention.
Shri Jaswant Singh.

SHRI JASWANT SINGH (Rajas-
than): ' I am grafieful to you for
giving me this opportunity. T rise to
make a special mention of a continued
difficulty that Rajasthan js facing of
late due to acute shortage of power
there. This has been going on for the
past six months by fits and starts.
This has particularly aggravated re-
cently because of the failure of both
the RAP plants at Kota. This has re-
sulted in a situation wherein people
are deprived of water because in the
absence of power water cannot be
supplied. Domestic power has been
curtailed. This situation is being re-
peated in Rajasthan, 'There is total
stoppage of power to industry. For
the last six to seven months Rajasthan
has been facing extreme power short-
age which can only be attributed to
the inefficiency of the state and Cen-
tral"Governments.

Then there is an additional aspect
which 1 woulg like to mention with
your permission. The Government of
Rajasthan hag a scheme of minimum
charges. These minimum charges are
levied irrespective of whether the
user useg a bparticular quantum of
power or does not use it. Whereas the
minimum charge is levied on the agri-
culturists, correspondingly the mini-
mum obligatory supply of power is
not provided. This is a highly iniqui-
tous situation and in Rajasthan all are
badly affected by this, Wherever you
have a concept of minimum charge,
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writers’
[Shri Jaswant Singh}

there hag also to be a concept of mini-
mum supply. I would, therefore, make
an appeal that the minimum charge
for this year in Rajasthan should be
completely waived.

—_—

REFERENCE TO THE REPORTED

HOLDING OF URDU WRITERS'

CONFERENCE§ ON COMMUNAL
LINES
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Communal lines
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
How can 1? I have got the names of
seven or eight persons.

SHRI NAGESHWAR PRASAD
SHAHI: Please don’t gisturb me.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
I am not disturbing you., But you
have to observe the time-limit.

SHRI NAGESHWAR PRASAD
SHAHI: I know it.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNID:
You have got five minutes only and
I cannot give you more time.

st AT welr wdt o HY
A frae @t fox, =@l H o=
ferzd #v 78 ¥ |

THE VICE-CHAIRMAN (SHR1
ARVIND GANESH KULKARNI):
I have noted the time here. You
please go ahead.



